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13.23 hrs. : W

SUGAR UNDERTAKINGS (TAKING
OVER OF MANAGEMENT) BILL—
contd.

MR. DEPUTY-SPEAKER: Now we
take ‘up further clause by clause consi-
deration of the Sugar Undertlakings
(Taking over of Management) Bill.

Clause 7—(Power of Central Govern-
ment to make certain declarations)—
contd.

MR. DEPUTY-SPEAKER: Mr. Bha-
gat Ram—he is uut here. sSo I put his
amendment to vote. The question is:
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amit lines 14 to 18 (23).
The motion wus negatived.

MR DEPUTY-SPEAKER: Now I put
the question:

“That clause 7 stanq part of the
Bill.”

The motion was adopted.
Clause 7 was added to the Bill.
MR. DEPUTY-SPEAKER: Clause 8.

There are two amendments—one is by

Shri B. C. Kamble and the other is by
Shri Dajiba Decai. Both are not here.

So, the guestion is:

“That clause B stard part of the
Rill.”
The motion was adopted,
Clause 8 was ndded to the Bill.
Clause 9 was gdded tp the Bill,

MR. DEPUTY-SPEAKER: Clause 10.
Again there are amendments—one by
Shri Kamble and another by Shri Daji-
ha Desai. None of them jg here. So 1
put the clause to vote.

The question is:

“That clause 10 stand part of the
Bill.”

The motion was adopted.
.+ Clause 10 was added to the Bill,

MR. DEPUTY-SPEAKER: Clause 11.
Again gmendments by Shri Kamble and

Shri Dajiba Desai. They are nnt here.
So. the question is:

“That clause 11 stand vart of the
Bill.”

The mot'on was adopted.
Clause 11 was added to the Bill.
Clauses 12 to 22 were added to the Bill.

The Schedule, clause 1, the Enacting
Formula, the Preamble ang the Title
were added to the Bill.

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRATAP
SINGH): 1 beg tv move:

“That the Bill be passed.”

MR, DEPUTY-SPEAKERK:
Parvathi Krishnan.

SHRIMATI PARVATHI KRISHNAN
(Coimbatore): I was hoping that the
Minister in his reply would at least
understand the mood of the people and
the mood of the House. But, apparent-
Iv. he is totally unmoved by whatever
we Mmay say from this side of the House
and even by whatever is said by his

Shrimati

-own Party men on that gide of the

House.

Therefore 1 want to take this oppor-
tunity of reiterating once again the de-
mand that this mere take-over is not
sufficient. What the House expects.
what the people expect, is nationalisa-
tion of these sugar undertakings. ilere
vou are taking them over for a mere
period of three vears. You are going
to make these concerns run and. at the
end of the three years. you are g0Ing
to hand then back to the same people
who had brought them to this plight in
which they are. This is exactly what
has heen raised again and again by all
the Members of this House who partici-
pated in the discussion on this Bill and.
yet the Minister has not even gone to
the extent of giving this assurance that
this is what the Governmem proposes
fo do. After all. you are taking these
millg over and you are going to plough
the tax-payers’ money intp running
them and. at the end of it all, having
made the concern stable, you are going
to hand over it on a platter to the same
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people who had brought it to the plight
in which it is.

Therefore, this is the first thing that
T wanted to say. The second thing is
about the guarantee to the growers to
whom crores of rupees are still pending
to be paid, I think it is Rs. 53 crores
ag the Minister himself stated. What is
the guarantee and what is
the period within which these dues
would be cleared? These growers, a
large number of them, are small far-
mers. They do not own large planta-
tions and they do not have anything to
fall back upon. Therefore, in this mea-
sure which the Minister brings it as a
relief measure, the farmers' interests
should also be taken into consideration,
All the money that js going to them
should be cleared at the earliest pos-
sible time. It is the Government's res-
ponsibility while taking over these con-
cerns. .

Thirdly, is the matter on which we
have had the division. That is on the
question of the dues of the workers. We
have had the experience again and agaip
in this country that the workers' dues
are always being given the lowest prio-
rity. I cannot understand how the Min-
ister, in his reply, could say that the
Law Ministry had advised them. This
Law Ministry, pardon my saying so,
needs to be thrown out of the Govern-
ment lock, stock and barrel when they
are giving this totally illegal opinion
and advise, Ii is no good. The Law
Ministry ang the Minister alsg helieve
that they are interested in the workers
but they are interested only to see that
the workers do the work. Are they in-
terested in seeing that the workers get
a return on their work? After all, the
Labour Minister thinks that it is a joke,
It is not a joke. Unfortunately, it is a
reality ag far as Government is con-
cerned. They gave the workers a very
interesting advice—to gld ang Young
that they will continue to work. But,
what has happened to their dues? (In-
terruptions). On the Textile Undertak-
ings Nationalisation Bill, I had request-
ed the Government that they, having
paid more than thousand crores as
compensation to the textile mill mag-
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nates, should now see that they take
vver the responsibility of a mere Rs,
10 crores of the provident fund dues to
the workers. They refused to do it, Mr,
Ramamurthy tells me that Shri Bhany
Pratap Singh is now studying his
papers. I hope he is having his second
thoughts. Maybe, that is why he is
looking at the papers. You will please
see that the workers’ dues are protect-
ed when you are taking over these
sugar undertakings. He says that this
is the advice of the Law Ministry. This
is absolutely misguided advice, ill-
timed and totally immoral and sadis-
tic agvice of the Law Ministry, We are
talking here on behalf of the workers.
When he talks so much of the sugar
stocks that he has got, he should consi-
der wherefrom does the sugar come.
Sugarcane growers have not yet been
paid their dues, It is the workers who
have produced so much which makes
you in g comfortable position. Look at
the conditions of the workers. You do
not want to take on the responsiBility.
The Minister tries to shirk his respon-
sibility though his shoulders are broad
enough to take on that responsibility.
It is not yet too late. 1 think he shoulg
take over the responsibility also and
see that the workers' dues are safe-
guarded.

Lastly, he is talking so much of the
comfortable position of sugar stocks. 1
would appea] to him not to base him-
self on export-oriented economy. If to-
day there are large stocks of sugar ly-
ing with the Government, it is precise-
ly because the purchasing power of the
people is so Jow. What is the purchas-
ing power per capita 1 would like to
know from him. If you would only
work out the mechanics of it, then you
would understand that it is not so
much, Therefore, Sir, I would appeal
to the Minister not to be complacent
about it but to see that in the overall
policy of the government you see that
the purchasing power of the people has
increased and the price of sugar is
brought down so that the lowest is able
to afford the sugar that he and his fami-
ly require. Sir again I stress not 10
take over for three years but make sure
that you nationalise the concemns of
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thesge industrialists which will bring
great returns to the government and té
the people.

SHR]I BHANU PRATAP SINGH:
"Sir, 1 have repeatedly said that we do
not believe in the nationalisation for
the sake of nationalisation but at the
same time..(Interruptions). We will,
however, not hesitate to nationalise if
we find there is no other way to mod-
ernise and put these factories on a
sound basis. Regarding the dues 1 have
to say that already from Rs. 53 crores
which was due it has been brought down
to less than Rs. 20 crores. So, the Ordi-
nance has already produced some re-
sults and I assure the House that with-
in a short period of time even these
Rs, 20 crores will be cleared. Out of
Rs. 53 crores we have already cleared
Rs. 33 crores and only Rs. 20 crores re-
main.

SHRI BHANU PRATAP SINGH: It
has been said that after investing lot
flf money on these factories, Govern-
“ment will present them on a platter to
the industrialists. That is not true.

SHRIMATI PARVATHI KRISHNAN :
Then why don't you nationalise?

SHRI BHANU PRATAP SINGH:
There ig difference belween what You
intend to do and what we intend to
do.

. SHRI C. K. CHANDRAPPAN (Ca-
nnanore): You may please make it
clear that you want to do.

SHRI BHANU PRATAP SINGH: 1
have made it very clear last time. If
these factories require only small re-
pair etc. and the proprietors are willing
to modernise the mills themselves and
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submit to u:bﬁa*programe of modern-
isation which is time-bound and lhey
are able to convince ug that they have
finances also then, of course, whatever
we have invested in the factory we
would treat it as loan and hand-over
the factory to them. But in those cases
where they do not come forward with
time-boung programme of modernisa-
tion and are unable to make financial
arrangementis then we will certainly
consider taking gver those mills and
modernise ourselves and those will
never be returned to the proprietors.

Regarding consumption 1 may also
inform the House that cince de-control
the consumption of sugar has gone up
by nearly one lakh tonnes every month,

SHRIMAT] PARVATH] KRISHNAN :
1 said about per capita. So many wed-
ding seasons have taken place.

SHRI BHANU PRATAP SINGH:
Certainly when jt has gone up by one
lakh tonnes then the per capita con-
sumption would have a'so gone up.

SHRIMATI PARVATHI KRISHNAN:
No, No.
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MR. DEFUTY-SPEAKER: Thank
you for the information.

SHR] BHANU PRATAP SINGH:
Not a single bag of sugar can move out
of the factory without our knowledge.
They have to pay excise duty. There-
fore, there is record of every disposal.
Formerly the monthly consumption was
3.7 lakh tonnes. Now it has exceeded
4.7 lakh tonnes. And to that extent.
the problem referred to, of big surpluses
building up. is taken care of. But at
the same time ]I must say this, We
cannot take any measures lo further re.
duce the priee of sugar. The reason is
obvious. If we reduce the price of
sugar, the canegrowers will not get
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even, the minimum statutory price. Also
the ~khandsari and gur manufacturing
units which are already in difficulties
will simoply be liquidated if sugar price
is further brought down.

MR. DEPUTY-SPEAKER: Let him

conclude.

SHRI BHANU PRATAP SINGH: I
was saying the same thing which he
says. He said 1hat the prices have
come down to such a low level that
khandsari units are finding it difficult
to function. Therefore, any sugges-
tions of further bringing them down
would be disastrous. As far as the
functioning of the khandsari units are
concerned, this is under the control of
the State Government. Regarding State
Governments, some are doing better
than some others, But I need not make
a comment on that because it is a State
subject.

SHRI KALYAN JAIN: It is not a
State subject.
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1 thing I have covered all the points. .

SHRI C. K. CHANDRAPPAN: You
did not say anything about the work-
ers.

SHRI BHANU PRATAP SINGH: Re-
garding consumption of sugar I should
like ta clarify one point. Our sugar
consurmption per capita is low. But
there are other sweetening agents in
this country such as jaggery and khand.
sari and so on. If all those are taken
into consideration, then, our consump-
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tion of sugar and other sweetpning
agents is comparable or slightly higher
than the world average. Of caurse, it
may not be comparable to the cohsump-
tion of countries like Western Europe
or America. But our consumption cer-
tainly is equal and comparable with
certain other countries of the world,

MR. DEPUTY-SPEAKER: The ques
tion js:

“That the Bill be passed.”
The motion was adopted:’ .

13.39 hrs.

PAYMENT OF BONUS (AMEND- .
MENT) BILL

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): Mr. Deputy
Speaker, Sir. I beg to move:

“That the Bill to amend the Pay-
ment of Bonus (Amendment) Act.
1977, be taken into consideration.”

This is a Bill which seeks to replace
the Payments of Bonus (Amendment)
Ordinance, 1978 promulgated by the
President on the 8ih September,_ 1978.

You would recall, Sir, the gtatement
which I made on the 22nd August 1978,
in which I said that in view of the on-
set of the festival season, the Govern-
ment had decided to maintain the sta-
tus quo with regard to bonus for one
more year. This meant that the mini-
mum bonus of 8.33 per cent which had
been restored spoon after the present
Government came to office, would con-
tinue to be paid regardless of profits for
one more year, As it was not possible
for a Bill to be introduced before the
Session was adjourned, the President
promulgated an Ordinance to give effect
to the decision. The present Bill seeks
to replace the Ordinance and thus pro-
tect the payments made in pursuance
of the Ordinance.

While making the statement on the
22nd August last, [ had said that there



